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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
M.A NO. 38 /2025
IN
ORIGINAL APPLICATION NO. 964/2024

SYED MOHAMMAD RASHID APPLICANT

VERSUS

' STATE OF UTTAR PRADESH & ORS RESPONDENTS

STATUS REPORT ON BEHALF OF RESPONDENT NO. 3 -
DISTRICT MAGISTRATE, SAHARANPUR, UTTAR PRADESH
ALONG WITH THE SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. The answering Respondent, District Magistrate, Saharanpur
submits this reply in M.A NO. 38 /2025 in Original Application
No. 964/2024

2. That in compliance with the order dated 17.09.2024 passed by this
Hon’ble Tribunal in the above-captioned Original Application, an
on-site inspection of Khasra Nos. 271, 272 and 273, Village
Tashipur, Pargana Nagal, Tehsil Deoband, District Saharanpur was

conducted.
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3. The said inspection was carried out under the leadership of Mrs.
Monica Chauhan, Deputy Tehsildar, Deoband (Revenue Team In-
charge) and Mr. N.M. Tripathi, Assistant Scientist, UPPCB (Pollution
Control Team In-charge).

4. Subsequently, on 21.10.2024, a further investigation was
undertaken by Mr. Sub-Divisional Magistrate, Deoband and Dr.
Yogendra Kumar, In-charge, UPPCB, in pursuance of the
instructions given during the earlier on-site inspection. The
detailed inspection report has already been forwarded and
is annexed herewith as Annexure- P/1.

5. It is respectfully submitted that in the said matter, 22 suits under
Section 67(1) of the U.P. Revenue Code, 2006 have been
instituted before the Court of Tehsildar, Deoband against persons
found in illegal occupation of the site. The said proceedings are
pending adjudication. List of the proceeding is annexed
herewith and marked as Annexure P/2.

6. Further, one civil suit being Case No. 32/2025, Mohd. Murtaza S/o
Bashir, R/o Village Tashipur vs State of U.P. & Ors., is pending
before the Court of Civii Judge (C.D.), Deoband, District
Saharanpur, wherein the Collector, Saharanpur and Gram Sabha,

Tashipur are arrayed as parties. The Hon'ble Civil Court, vide order
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dated 21.05.2025, has directed both parties to maintain status quo
with regard to the site in dispute and the next date of hearing is
17/09/2025.

/. That the District Administration is closely monitoring the matter
and appropriate legal action is already underway in accordance
with the directions of this Hon'ble Tribunal, as well as the orders
passed by the Competent Civil and Revenue Courts.

8. The present status report is submitted for kind consideration of

this Hon’ble Tribunal.

THROUGH

\6\‘),\/,:0/

PRIYANKA SWAMI

ADVOCATE

STANDING COUNSEL FOR STATE, UTTAR PRADESH
F-13, JANGPURA, NEW DELHI 110014

Date: 09.09.2025
Place: New Delhi

Email:advpriyankaswami@gmail.com
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SYED MOHAMMAD RASHID APPLICANT
VERSUS '
STATE OF UTTAR PRADESH & ORS RESPONDENTS
AFFIDAVIT

I, Manish Bansal, aged about 35 years S/o Ramavtar Bansal is presently
posted as District Magistrate Saharanpur, UP. Having its office at

Saharanpur.

1. That T am posted as stated above and well conversant with the
facts of the present case and as such competent to swear this

affidavit before this Tribunal.

2. That the accompanying Report has been drafted by our counsel

upon my instructions.

3. That the contents of the accompanying Report are true and

correct, and the knowledge has been derived from official records

&

DEPONENT

nothing material has been concealed therefrom.
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VERIFICATION
Verified on solemn affirmation at Saharanpur on this_ilgzg- day of
2025, that the contents of the foregoing affidavit are true and correct to
the best of my knowledge and no part of it is false and nothing material
has been concealed therefrom.

IDENTIFIED BY
KALEEM AHM L

keg. NolxXUt
Ch. 6'? Civil Court, SRE DEPONENT

Mob.-9359206239

nis clebeton: e o Cb 5 ‘
nis atfiaa 18 P 7 au;!_‘w =
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Saharanpur kalee mnao

\‘J\t cll TEM sdvne, Notar
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